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{ 5 Heard 1learned counsel for the;petitioner Shri

i D.P.Dhalasamant and Shri U.B.Moha%patra, learned

;Addl.Standing Counsel appearing on %behalf of the
respondents. Learned counsel for the pfétitioner submits

that he wants to withdraw this application as he has been
4 . given P hope bythe respondents her case vfill be considered
. for compassionate appointment. 1In view of this the
petitioner is permitted to withdraw this) application. The
| application is disposed of as withdrawn}giving libertyto

" the petitioner to approachthe Tribunél in case the

petitioner feels aggrieved bythe action of the respondents
'. ) ~ in meeting prayers made in this petition.
! Hand over copies of the order tolearned counsel for

- both sides and copies of the order be sent to respondents. 4
i | { \ E/\

i | | VICE- MA

- e

[‘ . é’) o 2 ou( 29-Y %

A CEM t@y Ly
76’4 v 1D bots
Ceroge (X .

ey,
W

’
| O ,:/- oy I

b %/‘\_\
quD 598
J @,/; 2




